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RAMESH NAIR 

 
The appellant filed a request letter to withdraw this appeal as they 

have opted to avail the “Sabka Vishwas” (Legacy Dispute Resolution) 

Scheme, 2019. 

2. Shri Vipul Khandhar, Chartered Accountant, appearing on behalf of the 

appellant submits that the case has been settled under the above said 

scheme and the appellant has submitted SVLDR-1 & SVLDR-4 Certificates 

therefore, he seeks withdrawal of appeal. 

3. Shri R.K. Bhashkar, Learned Superintendent (Authorized 

Representative) has no objection in disposal of the appeal as withdrawn. 

4. In view of the above position, we dismiss the appeal as withdrawn. 

  (Dictated & Pronounced in the open court) 

 
(RAMESH NAIR) 

MEMBER (JUDICIAL) 

 
 

 
 

      (RAJU) 
MEMBER (TECHNICAL) 

Prachi 


